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SHRI N. K. PREMACHANDRAN (KOLLAM): Where is the Minister concerned? ...

(Interruptions)

Mﬂﬁﬁmﬁmﬁm@%ﬁmﬁwﬁ(gﬁéﬁhmm):
Ffgc AR N w8 | RIS I PO T S 93 TR |

HON. CHAIRPERSON: The hon. Minister is there. (&R al, 34
YRY DY |

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, in the inception, I must
extend my affirmative note to the tone and tenor of this legislative
document, titled “The Energy Conservation (Amendment) Bill, 2022”.
... (Interruptions)

HON. CHAIRPERSON: The hon. Minister is in the House now.

... (Interruptions)



SHRI ADHIR RANJAN CHOWDHURY: | warmly welcome him. ... (Interruptions)
Sir, as we know, now, carbon is going to be an article of
commodification. It is a new phenomenon that we are witnessing across
the globe. H = H 38 TN &I TRTGAT HRAT AR §, FT814 T 1997
o It icteplal | o foram o1 | I 9 HraH ¢S &t a1 P&
5_5? ot | The genesis of this carbon trading 1s allied to the Kyoto Protocol
signed in 1997. Thereafter, a couple of years had elapsed without any

tangible impact on this Protocol but later, in the year 2015, the Paris
Agreement had also come into existence. That means, over the decades,
across the globe, the issue of carbon trading has been going on. So, we
cannot afford ourselves to be left out of this international endeavour on
carbon trading. To that end, the Bill proposes to amend the Energy
Conservation Act, 2001 which was last amended in the year 2020. The
Bill seeks to provide regulatory framework for carbon trading in India,
to encourage penetration of renewables 1n energy mix, and for effective

implementation and enforcement of the Energy Conservation Act.

Sir, as we know, India already stands committed to reduce carbon
emissions intensity of its GDP by 33 to 35 per cent by 2030 from the
2005 level. Also, it 1s committed to achieve over 40 per cent of its power
generation capacity from non-fossil fuel energy resources by 2030, as
part of the National Determined Contributions under the Paris

Agreement.

What 1s the present status of the compliance of our agreement?
What is the share of our renewable energy in the entire spectrum of

energy mix? These are very relevant issues that also need to be
highlighted.



Sir, I shall focus my deliberation on the issue pertaining to the
legislative document itself. First of all, a new Section 14AA has been
inserted which empowers the Central Government or any agency
authorised by it to issue a carbon credit certificate to the registered entity
which complies with the requirements of the carbon credit trading

scheme.
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SHRI ADHIR RANJAN CHOWDHURY: I am firmly of the view that the right

should be provided to the State Governments also as per the federal
spirit of our Constitution. Every day, here, inside the House, we are
debating on cooperative federalism, etc., because a concern has been
generated across the nation that by one way or the other, cooperative
federalism 1s being eroded or 1s being diluted. So, here also, I would like
to emphasize that the right should be provided to the State Governments
also as per the federal spirit of our Constitution. The State Governments
play a very crucial role in promoting the usage of renewable energy and

they duly deserve this right to issue Carbon Credit Certificate.

The second point that I would like to highlight is on Section 26 of
the Energy Conservation Act, 2001. The original Act says that no person
shall be liable to pay penalty within five years from the date. However,

the substituted relevant Section in this Bill has no such clause.

Another cause of my concern is that this Bill seeks to bring in large

residential buildings within the fold of Energy Conservation Regime.



How will the relevant penalties affect the common man? How will they
be able to cope with in complying with these provisions of compliance
and penalties? I would like the hon. Minister to provide a distinct
clarification on this issue because it is also a new phenomenon in this

sector.

Also, I would like to draw the attention of the hon. Minister that the
initial capital investment in constructing a green building is very much
expensive. Additional cost of building an energy efficient home is 5-15
per cent and the payback period is usually between 3-5 years. The cost
of renewable energy generally varies between 150-250 per kilowatt
capacity. How will the required standards be met? Who will determine

the same?
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RSES §F|i| did dg % f& after Section 2(d) of the original Act, the
Bill adds two definitions relating to Carbon Credit Certificate and

Carbon Credit Trading Scheme to the List. It rationalizes the definition



of energy in clause (h) of the same Section by amending it to include

fossil fuel, non-fossil fuel as well as renewable sources of energy.

The purpose of the Bill has been stated as bringing in a framework
for the Carbon Credit Trading Scheme. However, the definition, as
stated in the Bill, simply mentions that it shall mean scheme meant for
carbon emissions as notified by the Central Government. There should
be more clarity as to the details of the Carbon Credit Scheme, its

structure, implementation or any inkling of its framework.

It gives the Government unbridled powers to decide on the

modalities as well as the details. %WQ@T@%%@ 3AH Q:Wrﬁ
T RICH & Had &t $BIT d615 15 8, 20 Y TS 31 B M5 8 | 1

would like to tell to the hon. Minister that there is a proverb in our
country ‘too many cooks spoil the broth’. While on the face of it, this
may seem innocuous, it may create problem because adding several

departmental Secretaries on the Governing Council, there is an increased

chance of red tape and slow implementation of the Act. The 25th Report
of the Parliamentary Standing Committee on Energy states that the
Bureau of Energy Efficiency has been lagging with respect to financial
performance. Given the massive volume of savings that can accrue in
terms of money as well as CO2 emission, the Committee noted that the
underutilization of fund by the Bureau is unacceptable, and called for

reform to ensure full utilization of allocated fund in order to achieve

energy efficiency targets. d{\Q\I 3% TSI TR &1 S gl %,
I R H Y157 fodR ¥ 81 §d3T | A new sub-Section 13 (a) has

been added after Section 13 of the principal Act through these

amendments. This clause will prohibit any person from using any name

that even nearly resembles the name of the Bureau or likely to deceive



the public. It also bars any registering authority from registering any
company, firm, or other body of persons with a mark or name
resembling that of the Bureau. However, this Section sheds no light on
what 1s to be construed as nearly resembling the name of the Bureau as
such. It provides a wide leeway to the authority from preventing and
registering any company even with legitimate interest. This is opposed
to the general concept of ease of business approach, and even ease of

living and will give rise to the nightmare of red tape for the common

people. T8 ATSId @I &1d & [ NI §H WR, 3T I8 Bl oy
H| for a8 RO Hrall § a1 1812 A gl-aiFl He, | &1 Jgal § |
R, 3d x| @%ﬁ Udh H%f U 3TdT § | The issuance of carbon credit

certificate would be on a voluntary basis and the success of the scheme

would require an enterprising approach from private players in the
economy to participate voluntarily in the carbon market. Purchasing
from a carbon neutral company aligns with the goals of the Paris
Agreement. However, while a carbon neutral company may have
deployed energy efficiency sources to develop its product or commodity,
there 1s no certainty that they also source their raw material from a

carbon neutral company as well.

In the absence of a governance body, private entities often form
non-governmental organisations and tend to determine the standards of
the commodity. This could lead to distrust of the quality of the carbon
credits. While the Bill proposes to provide certificate and to consult
entities through the Government mainly, it does not provide for

determining the quality of the commodity.

Sir, in the Bill there is a provision for a State designated agency. The
Standing Committee has found that most State designated agencies do

not have the required dedicated physical and financial resources in order



to carry out their functions and work towards energy efficiency goals.
Standalone State designated agencies tend to perform better in

comparision to those which are clubbed with multiple entities.

Thus, the Standing Committee recommended to the Centre to
support States in the creation of standalone SDAs. gH ¢ ST % b
ay 2021 ¥ TR Uioide H Seydt dar 71 | 394 5 I 12 gfderd
Syt del T T 1 1t is projected that this GST hike could result in

increased production costs, which will in turn result in increased tariffs

for consumers of clean energy. AR X1 § fI-Re™ &I HHl %, ESE]
TUS STAYHC Pt HHI B, T IR SRR B, AT 87 98-8
a1d HId o '{% % | Subsidies for the renewable energy sector have

reduced by a massive 59 per cent since financial year 2017. Subsidies

seem to have remained focused on electric vehicles, for which subsidies
grew by 205 per cent. TRT UHT g TT8T ¥ TSH] UI8d o I8 o, MU
el Qgil? Enhancing subsidies in the renewable energy sector will be

more beneficial to the economy, particularly in the short-term, as
compared to increasing fossil fuel tax. gAR r‘%'g'&dld T 91 HeRd

JU9gS § | ¥ Id HeRd U8l STel (a9 181 &d & | India’s seven

‘Maharatna’ PSUs which have the potential to become multinational

companies, invested up to 11 times more in fossil fuel projects than in
renewable energy in financial year 2021. PSUs should be required to
diversify into clean energy and formulate plans for phasing down
investments in fossil fuels. E’FI'I%’IH sﬂﬁ E”v:ﬂ%a'l_&'ﬁ Al EIT%'Q I _Q'Flff
HI%SIC $ra%dﬁl.d D G'ﬁT deldl aﬂl EIT%Q | Even among public finance

institutions, annual disbursements towards fossil fuel was three times

more than towards renewable energy in financial year 2021.

Clean energy targets of such lending institutions should therefore

be enhanced and they should also formulate plans for phasing down



lending to fossil fuel projects. There is also a need for greater data
transparency of the Government and its entities with respect to reporting
on clean energy. This will ensure that the Government remains
accountable as well as 1t will help to implement evidence-based policies

on clean energy. U dg ddIgU NG t{:ﬁ‘ﬁq? Wﬁ@? %'? In

2022, the Institute of Energy Economic and Financial Analysis

published a report in which it estimated that India’s current levels of
investment in the renewable energy sector needs to be doubled to around
USD 30-40 billion per year if it intends to meet its target of 450GW of
renewable energy capacity by 2030. 394 dl TRAIC 39 fear % | 394
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o, o 3Ty Fard 8 | The Government has failed to strengthen
India’s capacity for domestic production of solar panels, ESEEIS Ya
WIHR ﬁﬁ, with around 80 per cent of panels being imported from

China. Experts have stated that more than 30 indigenous firms should

already exist by now, but instead, the industry has been plagued by the
lack of a coherent policy framework, inadequate funding, import of
cheap panels from China, and issues with energy storage and other

infrastructure.

An independent report from 2020 also found that in addition to the

solar manufacturing capacity, the production of raw materials such as
cells and polysilicon are also lagging. 3{TJ gl S3i ug § gl paal
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st TR To Ao 3, gg Hgd % %, as of 30" April, 2022, India’s
installed capacity for power from renewable sources stands at 111.39
GW despite a previous target of achieving 175 GW by 2022. Thus, the

Prime Minister’s commitment of 500 GW seems tokenistic. Reports

have pointed out that it is a mere rehashing of India’s existing

commitment to achieve 450 GW capacity by 2030. ... (Interruptions)
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ﬂ% ggl 3G dTgd] E | Many scientists, economists and NGOs believe

that carbon trading is a dangerous distraction from the need to end fossil




fuel use and move to a low carbon future. We do not have time to wait
for a high price on carbon. We must shift to a low carbon energy,
agriculture, transport and industrial world now. The best way to do this

is through direct regulation. g =py| :féT, e w CARIGEI % |

There are many downfalls to the Carbon Trading System. It has become

a source of windfall profits for polluters through its failed mechanisms,
offshore carbon offsets, and it has, in fact, led to emissions not being
reduced, but only regulated in a manner which ensures profits for the
polluters with very little pay off to the environment. ... (Interruptions)

T St M W A § | AP STHBRT 3BT I § ... (TIUF) The

principle of carbon markets was established in the year 1997 -- Kyoto

Protocol, but to date, there have been few, if any, measurable reductions
in greenhouse gas ... L] %, ERSEal ﬁ’iﬁ NEG %’ ... measurable
reductions in greenhouse gas emissions that can be attributed to these
measures. The two most important carbon markets so far — the European
Union Emissions Trading System (EU-ETS) and the United Nation’s
carbon offsetting scheme, Clean Development Mechanism — are failures,

yet, new carbon markets based on these schemes are being planned in
both developed and developing nations. § I8 HU+ oidIdl §, ST
HAqd 98 76l ¢ 1 | f9d BT TARIY BRATE | ... (Interruptions)

The second reason is that carbon markets have been infested by
corruption and non-transparency. When studying one project in India,
research team realized that the Mumbai office of a major international
consultancy appeared to have copied and pasted large chunks of
documentation from one CDM project to another. In fact, carbon
markets have created a lot of income for consultants, carbon brokers and
project developers, not to mention the validators, policy makers, NGO

professionals and academics who have made a living from these



markets. There 1s very little independent and democratic oversight in the
system. Instead, there are many revolving doors between the business,

policy, NGO and university worlds, fuelling accusations of corruption.
HON. CHAIRPERSON: Okay. Thank you.
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DR. PON GAUTHAM SIGAMANI (KALLAKURICHI): Thank you, Sir, for giving me

the opportunity to express my views and my Party’s views on the Energy
Conservation (Amendment) Bill, 2022.

India stands at the forefront of addressing climate change and has
committed to ambitious nationally-determined contributions. There is no
doubt that we need to adopt a bipartisan approach to this issue as it is a

question of the survival of our species.

Our Prime Minister has reiterated India’s commitment by aiming to
install 500 GW of non-fossil energy capacity by 2030, reduce emission
intensity of GDP by 45 per cent over 2005 levels, source 50 per cent of
electricity from non-fossil sources by 2030, reduce carbon emission by

one billion tonnes till 2030, and achieve net-zero by 2070.

India is the largest exporter of carbon credits. Therefore, it makes
obvious sense that we setup our own national market and frame the
necessary regulations for it. Media reports indicate that the Prime

Minister may launch a national carbon trading platform on 15 August as



India presses ahead with its climate commitments, and what better an

occasion than the Independence Day.

This amendment seeks to mandate the use of non-fossil sources
including green hydrogen, green ammonia, biomass and ethanol for
energy and feedstock, and I welcome this. This move must also be
backed by support for promoting research and innovation in this field.
There is a need for incentivizing actions for emission reduction leading
to increased investments in clean energy and energy efficiency areas,

and this Amendment will be seen as a positive step in that direction.

Currently, only commercial buildings are required to follow the
energy efficiency code. The attempt to bring large residential buildings
within the fold of the Energy Conservation regime and to enhance the
scope of Energy Conservation Building Code is also welcome. The
proposal is expected to increase the cost of construction by two-three per
cent, but the recovery takes place within 4-5 years through reduced
clectricity bills. Estimates say that this is likely to save Rs. 1,20,000
crore worth of electricity by 2030 by avoiding generation of three billion

units.

While the proposal of the Act to include larger residential buildings
1s with an aim to promote sustainable habitats, we must ensure that this
does not create a regulatory quagmire that causes the industry to run
from pillar to post. Let us ensure that we are creating an easy single-
window system that does not make the process of compliance difficult.
We must make this. You also want to increase members in the
Governing Council of the Bureau of Energy Efficiency, but once again
why 1is the representation of States so poor? Why do you not

accommodate more members from the States?



[ welcome the move to empower the State Electricity Regulatory
Commissions to make regulations for smooth discharge of its functions
as I believe that the State Governments will have a very vital role to play

in achieving the goals of energy conservancy.

Many highly industrialized States are ready to take the lead in
increasing generation of renewable energy and imposing strong green
laws. For example, Tamil Nadu, under the able leadership of our hon.
Chief Minister, Thiru M. K. Stalin, 1s exploring avenues and
opportunities to develop our renewable energy infrastructure. I sincerely
hope that the Union Government will strengthen our efforts and support

us in this regard.

Our CM, Thiru M. K. Stalin, has repeatedly urged the Union
Government to come out with strong viable policies to boost renewable
energy generation and promote energy conservancy. Tamil Nadu has
been a pioneer in promoting renewable energy sources, which are eco-
friendly and non-exhaustive. The State is blessed with hot weather, vast
coastline and strong wind potential that are yet to be fully exploited to
meet its energy requirement. So, [ seek the support of the Union
Government in ensuring that this Bill provides sufficient autonomy to
the State agencies to draft policies and frameworks to mandate a shift to

green energy.

While I welcome this Bill and the ambitious endeavour to protect
our environment, we must also be aware of the fact that simply imposing
rules and regulations on energy consumption alone will not suffice. The
spirit and policy of this Bill must also be a platform for us to discuss
how mere energy conservation alone would not help us to tackle climate

change.



India is committed to creating an additional carbon sink by
increasing tree and forest cover to reduce CO2 emissions to 550 metric
tonnes by 2030, but where does that stand? Where do we stand on
moving to electric vehicles and creating the infrastructure for them? We
have been discussing ways to move to electric mobility for ages now,
but have yet to see concrete steps to expand the necessary infrastructure
and charging stations across the nation?

When are we going to push for all government offices and buildings to
lead the way in being energy-conscious?

Take, for example, the Central Vista project. Reports say the
Secretariat will be served by highly energy-efficient and sustainable
infrastructure. Sir, as much as I support and welcome any measure that
1s affirmative action to tackle climate change and to minimize our
impact on our environment, we must also remember that this is a goal
that needs the constant effort and support of all sections of the
Government and society. We need to work towards making this a
people's movement. Only then will it truly achieve remarkable growth
and sustainability.

Thank you, Sir.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Thank
you, Sir. I stand here to support the Energy Conservation Bill. This
entire journey of energy is a long-drawn journey, globally. I appreciate
all the inputs made on Friday by the hon. Minister where he talked about
the mixed basket that we are creating. As a concerned citizen and
parliamentarian of this august House, I only seek a few clarifications
from the hon. Minister.

There was a story in the newspaper last week, and I stand
corrected. According to the report, India has abandoned its goal of
establishing 500 GW of renewable capacity by 2030, giving it the



flexibility to generate 50% of its power from non-fossil fuel sources.
This 1s the commitment. The Cabinet on Wednesday approved India’s
updated NDC - to be communicated with the UNFCCC—yproposing
about 50 per cent of cumulative electric power installed capacity from
non-fossil fuel-based resources, dropping the 500 GW absolute target,
committed at the COP26. It also did not include the commitment to
reduce one billion tonnes of carbon emissions. This is what has been
reported in the newspaper. I would like to seek a clarification from the
hon. Minister. Is this a factual situation? What is the policy of the
Government? I am very concerned because I follow Parliament very
closely. I am fortunate enough to be here and to hear very illustrious
Ministers speak exceptionally well.

In the last few weeks during the Question Hour when the House
functioned, renewable energy has been talked about in a very positive
manner. But at the same time, the Coal Ministry has also been very
energetic and enthused by the work they are doing. They were talking
about coal; they were talking about the mines. How well are they doing?
How much more generation has to be done? There are ultra-projects by
the Government. So, I humbly ask the government, what is the true
policy? Here, you are going into coal and mines aggressively and telling
us how transparently this 1s being done, which 1is wonderful.
Transparency 1s good for the nation. But I think, they are misleading the
hon. Prime Minister because both the mantralayas are giving completely
conflicting information because they are contradicting each other. So, I
feel very concerned. You could kindly give a clarification.

I come from a background of a rural and urban constituency.
Actually, this entire story of energy started from the sugar factories in
Maharashtra, where renewable energy started. In the Statement of

Objects and Reasons, you have said that you are looking at Green



Hydrogen, Green Ammonia, Biomass and Ethanol for energy and
feedstock, which 1s all wonderful. I would like to seek clarification on
biomass. I have very little knowledge of power, but I would like to seek
clarification on biomass, which has seen a lot of NPS in investment.
There is a lobby globally for this kind of matter, according to magazines
and information. So, what is the position of the Government of India on
biomass because you have talked about this. Somehow, biomass has not
delivered the superior results that we have seen 1n ethanol. So, you could
kindly clarify in the larger interest of the nation.

The other aspect is solar power. We are all for solar. We are very
happy to know that we are working so much on solar. I have to seek a

little clarification from the hon. Minister.

Regarding land acquisition for solar plants, you normally give one
year to a project. It takes six to nine months to just acquire the land
because it 1s thousands of acres taken directly from the farmers. It is so
hard to do land acquisition. So, why does the Government of India not
work closely with the States like we used to do for MIDCs? Why does
the Government not use MIDC model for land acquisition to improve
the scheme? This 1s just a suggestion. What happens is that the
Government gives one year or eighteen months to the person who is
doing it. In your own reply that you gave last week in Parliament, you
said that most of the renewable energy projects in this country are done
by private sector and they are selected through a transparent bidding
process. This Government is very transparent. We are very proud and we
compliment them on this. But at the same time, is the policy really
helping the person who is putting his own money? So, land is a big

challenge. What intervention will the Government make to ensure that



the help from the Government like in the case of MIDC or if something

similar is possible?

Secondly, during this Covid time, they gave a blanket extension to
the windmills which is a very good thing. It is because of the supply
chain distribution. If you have given it to the players and the investors of
wind energy, why did you not give the same to the investors of solar
energy? They have also been similar. They are into renewable energy.
Why i1s this step-motherly treatment given to solar energy sector?
Everybody should be treated the same way. Everybody has been through

challenges. So, why should the solar energy sector not get the same?

Another policy intervention is there. This Government initially was
doing a great job in all these bids. In the last six to eight months, the
Government changed the policy. This clipping is purely from the
newspaper. I can table wherever I got this information from. When you
get an L-1, normally, you give it to the L-1. You have started reverse
bidding. Because of that, the viability has become a big issue. Already,
he has delayed because of the land acquisition and in the last six or eight
months, the Government changed the policy. Most of the private
developers are there. The reason I am saying private players because you
yourself in your reply have said that only private people are into this
business. It is not that I am speaking for some private agency. [ am going
purely by the policy of the Government and what has been said in the
Question Hour. What is your stand on this? What is the point of L-1 if
you are doing reverse bidding? The country and the consumer are going

to get affected. Please give me an answer on this policy issue.

What happens is that in this reverse bidding, please correct me if |

am wrong, if it does not work out for the private players, it comes back



to NTPC which means the Government. Then the private players will
say fb g0 <3 ° GIO-E, gH dlgR Sl[hr GIO-'\Q', policy is more friendly
there. So, why are you pushing people who want to work in India today

because of this one policy that has come only in the last eight months? It
was not there before. My request is that if you could clarify, it will be in
the larger interest of the nation and it will be for all the people who want

to work with the Government.

Sir, even Adhir j1 talked about R&D, and you are talking about
hydrogen. In your very introductory speech, you spoke very well about
green ammonia and green hydrogen. It all sounded wonderful and very
encouraging. What is the R&D that this Government is doing? From the
information that I have got from a reply given by you, the Central

assistance has consistently been coming down.

In 2018-19, it was Rs. 4,414; in 2019-20, it was Rs. 3,000; in 2021,
it was Rs. 2,800; and in 2022, it is Rs. 2328. Your Government has not
reached a single target since it has come to power. People talked about

GST. I am not going into that.

Regarding PM-KUSUM Scheme, you have not reached the target. |
am just quickly reading through it. You talked about Solar Rooftop
Programme. In that, you have only reached 15 per cent. Off Grid
Decentralisation of solar programme has been stopped. Bioenergy
programme has been stopped. Small hydrogen programme has been
stopped and the shortfall is there. I am just rushing through these points.
I would like to speak a little more. Further, out of target of renewable
energy, not even 60 per cent target is achieved. I am not asking why you
have not achieved it but the whole thing 1s that when the hon. Minister

opened, he said 60:40. Sir, we all know that. When there is renewable



energy done, we lose a lot in transmission. If about 100 per cent is
invested, only 20 per cent gets used of it. We do need that. What has this
Government done for transmission and distribution specifically of
renewable energy? You have invested so much money in making this

renewable energy but what have you done?

The same thing goes about Carbon Credit Trading. It is wonderful
but it is all up in the air. Have you spoken to the stakeholders? Have you
consulted the States or the industry? Nothing is there to the best of my
knowledge.

One last point, Sir, is about discoms. In the morning, the hon.
Minister was slightly agitated because of what happened in the House.
But, Sir, this needs serious discussion. Why did Government of India
give money to the States in the UDAY scheme? If I am not wrong, they
gave it to the States so that we would reach the last mile. TR S 2Nd
WHIF T8, Weg & o7 e | o Isat & o9 feur o A e
Fel fP T TRT» U A EIE |

The States thought that it was a scheme which was given to
encourage the States to support the poor people. G REIR %, g'q%[ A
ol 8T T, 1o FHA &, e dl B 8T ST AT, U HEl
ogd 3 hIH %, o & OT | When they gave the money, they did not

say it is the scheme.

Now they are saying that no freebies are allowed. How will it work
like that? 310 SR fHEM 1 fouelt < @ &) d I feawd =1 32

See the double standards of this Government, Sir. It really pains all of

us. If they give Rs.6,000 to the kisan, it 1s allowed; if the State gives free
electricity to the kisan, it is a freebie! 34 PR Al 3BT, TH DY Al T




oRT | Y, QﬂT :l—e»pfépf NE % | If you are giving Rs.6,000 to them, we
are happy. We compliment you; we congratulate you. 33 §Id % kKl
HE 61 § [ 6 TR 3UY BT 12 BOIR ¥UY R, 12 TOIR ST P 18
Wwﬁﬁﬁq,ﬁ%amﬂﬁ%,aaaﬁaﬁ% | You give it in their

accounts. But why is this Government anti-electricity only in the States?

I hope he would could kindly clarify all these points.

My last point, Sir - I have cut all my other points — is this. What the
Government really needs to do is to have a clear-cut policy. They keep
changing policies every few months. That is why people are very
anxious. We need a wind and solar hybrid model. The models that we
are working on are not going to work. We need a hybrid model, and that
is what this Government needs to come up with. We are willing to work
with them. But the hon. Minister may please give clear clarifications in

the reply at policy level.
Thank you, Sir.
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Thapfa A ay 1752 | fooren &1 fAmfor  foean | 39 vy foeddt = &1
a1 8T o faTelt 3f9= 30 H Ueh WIfd T HRUT B, 98 UTIaR0 &
dhe BT H HRUT T Thall ¢ AT el | gITH < P ay 1752 H
Ugcll IR faoTell &1 SR <uTe | f&ar | 3 ¥ dF 9 ay ugd
o9 g8 fuig ganm g, 39 TR oI Ul ¥ 39 faeld & 9y,
ATShIhIF & 1Y I81 4 Iad g4 Jgi db M € | 39 QR &H
Yo T4 § fb 59t Uep HRUTS i - Bt oevd © | <X & g HAt
St A TP HRUT B BT ARG g1 & ged IR IW H URd | 99
ART BT 39Y SIST | dfb AT Hgd & fb URA SHH Helede Fel
HdT 82 Heled, H SRT a8 UAl MdbId o, Sif §8d &l Sciedl g |
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g

3R 3P M W, TIGFT gfm= | 70 ufaera fooielt & ey
Hd & d HRA H 89 50 UfA=Id #3d g | I8 91 <831 § b fexpimg
PR § g, Afe oot +f g9 wafaror & ufd eoiwq # 17U & iR
Tg Jsie! o RUid § | 89 viem ¢S Rey a1 @ €, 59 399
HHVR ¥ 3R 39 f30gs & 71w Q M 9¢ I8 © | THART 311 Tg!
WS Bl B Yg Hel ¢ [P g T Bl & 3R SV b YUY HAl Bl
fIo 1 § | 9IF 89 UTiaRUl A i &1 HR g o df 98 81 38T ©
b S2 & U™ T S A SRATEA ier Ay H fbar fh 3R
JRIG H {ERT I, SERBT T 3{ERT T8 d YR | AT g7 Hifds
YR @I faorell 39 Ryuad Teil ¥ g1 | 89 39 diF & Ugand,
3HRIPT I UG | G- & YU Hil 4 AT & Ucd R $-=M
IR 3T B gD S 8 | I8 §HAR [ TR 1 fav g |

HeIeY, 3R YIST 3R 3F §¢ d Y JTdh AT a8 | | ...
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that 1s about 10,175 million tonnes of carbon dioxide.




Then comes the United States of America, with a figure of 5,285
million tonnes. Of course, India stands at third place with 2,616 million
tonnes. Russia emits 1,678 million tonnes. If you take per capita, it is
the lowest in our country. As per the OECD Report, nations across the
world emit around 35,000 million tonnes of carbon dioxide. Yes, it is a
challenge, and we need to control it. u‘sﬁ g4Il %, Fife o S%ICI';I del
d® 39T o ST 91gdl § difd R T 98 g0%N T fawd @1 @,
el # 39 9ea o off wedl § 3R 98 § asdc ol | 98 9Hd §
fOhR T =1 & ATl ! §d & [ SRR F SR AT 5 | THPT 0l
& T BT 82 Bl obcll & b 3BT ST Hie AR HUR SUTGT T,
dfdp 3 arell tﬂ‘%@f% IR | ZI’% “v_ﬁﬂ:ﬂ%, if we have to think about

the posterity, we have to decide about it in this House. We have to

decide under the visionary leadership of our Prime Minister.

[ will tell you why I am saying this. ¥ 1950 H 3R d’r-s'sﬁgqm
70 H 99 89 CWRR USW &1 91d HRd ¥, I9Y U1l 84 9¢ Ib o
3R §H WMl T 91&T § el Uieidpid & Uy Thitde # g1 $8l o
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3R 1T 2 Ufawd o TG | 8, UBTS! &I difedl UR g a7 &Rl & =g
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*SHRI K. NAVASKANI (RAMANATHAPURAM): Hon Chairman
Sir, Vanakkam. Thank you for allowing me to speak on The Energy
Conservation Bill, 2022. The Union Government has woken up now at
least after 6 years of signing the Paris agreement. I urge that by
knowing the importance of Green Energy, this Union Government
should concentrate and focus more on that at least from now onwards.
This Government 1s known for false promises and uncertain
commitments. Keeping in view the future of our younger generation and
showing concern towards protecting our environment and nature, I urge
that this Government should focus more on achieving the targets set as
part of the nationally determined contributions mentioned in the Paris

Agreement. It is a matter of concern that the target set by our



Government is not up to the mark or in tandem with the severity of the
nature. Twenty-nine per cent of the world’s Green House Gas emissions
are from USA and European Union. USA and EU have set the target of
achieving zero neutrality as regard Green House Gas Emissions.
Moreover China, having 27 per cent of world’s Green House Gas
Emissions, too has set up a target of reaching zero neutrality as regards
Green House Gas Emissions by the year 2060. Hon Prime Minister talks
about new and emerging India time and again. But India has set a target
of achieving this zeroneutrality as regards Green House Gas Emissions
by 2070. India contributes only 6 per cent of world’s Green House Gas
Emissions. But it has set a lengthy period of reaching the target by the
year 2070. The irony is that India making less contribution of Green
House Gas Emissions has set up the target to be reached by 2070 as a
matter of lagging behind all other high polluting countries of the world.

If the highly polluting countries of the world can be able to reach this
target well before us. Why can’t we reach this target well before them? 1
want to raise this question. We should ponder over this issue as to why
we are lagging behind other countries. This shows the lethargic attitude
of this Union Government. The Objectives of the Energy Conservation
Bill states among various things such as increased use of renewable
energy in Industrial set-ups and transport sector infrastructure. But it is a
great disappointment that there 1s no specific scheme with the
Government for use of up-to-date technology in this field. This
Government says that it 1s trying to increase the demand for new and
renewable energy in our country; to reduce carbon emissions and to
fulfil the set targets and commitments made as part of Paris agreement
before the year 2030. We should also think of the fact that we had set up
a target of achieving zero neutrality as regards Green House Gas

Emissions by the year 2070 which 1s a lengthy period. Our Hon Prime



Minister at the Conference of Parties- CoP 26, announce about the
Panchamrita. To change this as a real ‘Panchmritam’, something should
be done. Otherwise it will remain as mere announcement. So your
actions will be responsible for fulfilment of these commitments. Hon
Prime Minister in his commitment expressed as part of Panchamrita
Scheme, has stated that by the year 2030 the non-fossil fuel capacity of
our country will be increased by 500 Mega Watt. Moreover he has stated
that 50 per cent of the nation’s energy demand will be fulfilled through
renewable energy by the year 2030. What is the new technology you
have? What is the alternative source of energy you are trying to provide?
How will you implement this? I want you to clarify in this regard. I urge
that your targets should not be mere targets. You should devise concrete
schemes for implementing these proposals. You are spending the tax
money paid by the general public. You should not waste our tax payer’s
money if you fail to achieve you set targets. You should go for effective
use technology with prudent financial policies. Sectors such as
Agriculture and transformed use of land contribute to 15 per cent of
Green House Gas Emissions. What is the Governmental plan for
reduction of GHG Emissions from these sectors? I think that there 1s no
scheme you have in this regard. This Government is said to focus on
solar energy. But 80 per cent of the solar energy components are
imported from China. Government has put forth 2.6 billion dollar
scheme for reducing this dependency on China. But a major chunk of
this money will go to Adani and Ambani, the friends of Hon Prime
Minister. You are fulfilling these targets of favouring your friends. Tamil
Nadu is a pioneering State in the field of renewable Energy. Tamil Nadu
ranks No. 1 in India on wind energy production. Tamil Nadu contributes

as much as 45 per cent of wind energy production of our country.



[ urge that Union Government should allocate funds and
incentivise States like Tamil Nadu which are faring well in renewable
energy sector particularly of wind energy. As regards Tamil Nadu,
feasibility of producing solar energy is also good. It should be utilised as
well. In my Ramanathapuram constituency as well in the coastal areas
like Thoothukkudi, Tirunelveli, Kanniyakumari and particularly in the
southern districts of Tamil Nadu, the feasibility study should be carried
out for setting up of wind mills to produce renewable energy without
affecting the environment. Similarly, there is a feasibility of setting up
of wind mills in Western and Eastern Ghats particularly in areas like
Pollachi and Coimbatore. The Union Government should work on this.
Similarly biomass should be exploited so as to produce renewable
energy in all the Municipal Corporations and 140 Municipalities. Our
dependence on Coal as fuel should be brought down. With these few

words I conclude. Thank you.

SHRI HASNAIN MASOODI (ANANTNAG): Sir, I stand in support
of the Energy Conservation (Amendment) Bill, 2022. Some of the
objectives of the Bill as spelt out are to mandate use of non-fossil
sources including green hydrogen and green ammonia biomass, establish
carbon markets, bring residential buildings within the fold of the energy

conservation regime, and enhance the scope of energy conservation.

Sir, for long, industry has taken the global place to be the dumping
ground for carbon emissions. This Bill is aimed at promoting energy
conservation and putting an end to pollution. As a matter of fact, this
Bill 1s an extension of ‘polluter pays’ principle and it combines all the
three responses that we must adopt for energy conservation, that is, use
of market forces, use of regulatory framework and also extra focus on

renewable energy.



Sir, all the three have to work together if we have to achieve the
targets. This Bill is also in the nature of commitment to Treaty
obligations. While use of market forces and market framework is a
welcome step, much depends on how this framework is put to use and
work. If this framework does not work as expected, then it cannot bring
about the desired results. Whatever 1s being done today is being done a
little late here, because in the rest of the world, this use of market
framework started much before. It started just after the Earth Summit of
1972. If we have started today and if we want to employ market forces
and market framework to control carbon emission, then it is a welcome
step. We must expect that whatever framework is provided under this
Bill that 1s made to work efficiently and we are able to achieve our
targets. At the same time, we should not bid goodbye to our regulatory

framework. Both should work together.

As I said, last of all, we must have extra focus on renewable energy.
We must encourage use of renewable energy so that we can have less
and less emissions. When we make mention of renewable energy, what
is depressing to note is that the Government has not taken adequate steps
to encourage use of renewable energy. Government has not incentivised

the use of renewable energy.

In lower Himalayan States, particularly in the State of Jammu and
Kashmir, it is very important to incentivise use of solar energy and
renewable energy because we know that forests constitute carbon VI,
apart from six seas and oceans. Depleting forest line is a cause of
concern for everyone. If we do not have forests, if our forests are in
danger, then the important carbon sink that is available to us which
absorbs part of the emissions that we make will no longer be available.

So, I would like to request the hon. Minister to provide incentives in the



State of Jammu and Kashmir, just not to Jammu and Kashmir but to all
the States in the lower Himalayas, so that the forest cover that is
available in the country is saved, which in turn will help reduce
emissions that are otherwise a cause of concern, not only in our country
but to entire humankind, and will not play a role in climate change and

ozone layer depletion.

While taking every step to make the market framework, that is
sought to be employed, a success, industry should not be given a
freehand. It is because dependence only on market framework without a
regulatory framework is not going to bring about the desired results. We
cannot give industry a freehand in making emissions only because they
pay for it. Carbon trading is all right. But carbon trading has failed
elsewhere because the only focus was placed only on carbon trading.
Carbon trading has to work side by side with the regulatory framework.
We should not downplay the importance of regulatory framework. If we
put a cap on emissions, then only we will be able to achieve the
objectives as spelt out in the Bill. At the same time, as I requested, we
must place extra focus on use of renewable energy so that it is
encouraged. In absence of this, the objectives of the Bill may not be

achieved.
Thank you.

DR. M.K. VISHNU PRASAD (ARANI): Sir, first of all, I would like to thank hon.
Sonia Gandhi Ji and Shri Rahul Gandhi Ji for giving me this opportunity

to speak on the Energy Conservation Bill.

There are two types of energy, as we all know. One is the green
energy and the other i1s the grey energy. Grey energy will give carbon

and ash but green energy is derived from hydro, solar, and tidal sources,



and many other factors. This Bill mainly motivates the use of non-fossil
renewable energy and discourages the use of fossil fuel. As we all
know, this universe has a limited source of fossil fuel and according to
the Paris Agreement, hon. Prime Minister has also promised that, by
2030, around 33 per cent to 35 per cent of reduction of carbon emission

will be achieved by India. We appreciate it.

Now, let us see the salient features of the Bill. The first point is on
the usage of alternative fuel like green ammonia, green hydrogen, bio
mass and ethanol. At this point of time, I would like to say that the
world’s largest and the cheapest producer of green hydrogen is Adani. It
is a fact. Where is the Government heading? There is no doubt that the
Bill has to be passed. Conservation is important and carbon emission
should be restricted but where? We have to see who is this Bill going to
ultimately favour. Hindustan should not become ... *.....

(Interruptions) Sir, it 1s a fact.
AT gHTA: I8 Reprs # =781 SIrw |
... (Interruptions) ... *

AT JHTYT ; 31T 3T+ 97d IRAT |

A FHTUFS : GRTd ST, S7ah! e Sifolg |

DR. M.K. VISHNU PRASAD: This Bill again proposes to give Carbon

Emission Certificates which we appreciate. Thirdly, there is a provision

of increase of members of the Governing Council of the Bureau of
Energy Conservation from four to seven. We appreciate it. The fourth

provision is very important which is giving a chance to the carbon



neutral companies. We all appreciate these provisions. But there are

some grey areas where we have to focus.

Construction of green buildings is the first area. Of course, the
investment is very high. It is around 15 per cent more and time
consuming with special design and architect. Who 1s skilled in India to
do it and how are you going to achieve this? It is a million dollar

question.

Then, the carbon neutral companies will give energy. We welcome
it but from where will these carbon neutral companies find sources to
produce this energy? Obviously, they will be buying from some other
company and how far are they going to be carbon neutral companies is
again a space of ambiguity into which we have to go into depth. If that
1s going to emit more carbon like production of steel is giving 35 per
cent carbon, then the idea gets defeated. Moreover, the Governing Body
is giving the Carbon Certificate. It i1s not the Government which is
giving it. Some NGOs may give it. Then people will have to believe

the authenticity of this certification.

Lastly, the members of the Governing Body of the Bureau of
Energy Conservation have under-utilised the funds by around 50 per

cent in the last two years. This has to be taken seriously.

Most importantly, we are talking about clean energy. I would like to
quote from Ramayana which you will not object to...... (Interruptions)
In Ramayana, Rama was feeling very weak to defeat Ravana. So, he
went and prayed Aditya. Tl & RITTH TR ATfSdH” This was
recited by Agasthya Muni to Rama as he had to derive energy from solar
or Sun, Ravi or Hari. When that is the case, this Government has

reduced the budget for Solar Energy Corporation, which is the only PSU



run by the Ministry of New and Renewable Energy, from Rs. 1800 crore
last year to only Rs. 1000 crore this year.

Where is the balance? What is the justification that the Government
is going to give? You have to increase the solar energy; you have to
increase the generation of solar power. But you are reducing the fund
allocation. At the same time, around 60 per cent subsidy on solar panels
is being reduced by this Government and GST on it has been increased
from 5 to 12 per cent. Where is the justification? The import duty for the
solar panels has been increased. I appreciate that the Government wants

to encourage the domestic manufacturing companies.

All appreciate that. But the domestic manufacturing companies
have to import certain components from abroad. This import duty is

going to cost them very heavily. So, these things have to be considered.

Sir, TATA 1is going to invest around rupees 311 billion in phased
manner to achieve the carbon neutral status. Their two electric cars are
having almost 70 per cent share. What 1s the Government of India
doing? Why are they not promoting the electric vehicles to be
manufactured by Government PSUs? Why are they keeping quiet? This
Bill will be passed only to favour certain private companies. If they are

contributing to the zero emission, I have no objection.

Ambani is going to invest around rupees 78 billion. Adani is going
to invest around rupees 70 billion. Seeing that Adani 1s going to invest in
zero carbon emission status, TotalEnergies, a French company, has
invested around rupees 20 billion. It has taken 20 per cent stakes. Why
are these things happening? Why can the Government not support a PSU
for this? Around seven Maharatna companies have invested 11 times

more on fossil fuel energy. Why can they not invest in this green



energy? The Government has to clarify these things. I strongly oppose
this Bill for all these things. The concept of energy conservation is very

good.

Today, the hon. Minister is going to pass this Bill without
considering our viewpoints because of mammoth majority. He has
exhausted a lot of energy on Electricity Bill. He has to conserve the

energy in order to save our country. I strongly oppose the Bill.
Thank you.

SHRI ANUBHAV MOHANTY (KENDRAPARA): Sir, I, on behalf of my Party, Biju
Janata Dal, rise to support the Energy Conservation (Amendment) Bill,
2022 which seeks to enable the provisions to make use of clean energy

including green hydrogen mandatory and to establish carbon market.

This Bill seeks to mandate the use of non-fossil sources including
biomass and ethanol for energy and feedstock along with the use of
green hydrogen and green ammonia. It also proposes to enhance the
scope of Energy Conservation Building Code and bring large residential

buildings within the ambit of energy conservation regime.

It 1s important to note that the Energy Conservation Act, 2001 was
last amended in 2010 to address various new factors which had emerged
over a period of time and to provide for more efficient and effective use
of energy and its conservation. A need has, thus, arisen to further amend
the Act to facilitate climate targets committed at COP26 Summit for
promotion of renewable energy and development of domestic carbon

market to battle against climate change.

Now, I would like to highlight some features of this Bill and our

observations. One of the unique features of the proposed amendment is



that it introduces the concept of carbon trading. Carbon trading is a
fairly effective mechanism towards reducing carbon emissions and
involvement of private players in sustainable climate change. It was
adopted by the European Union to slow down the climate change.
However, there are various drawbacks to it. Carbon trading involves
high transaction costs, as each farm pollutes at varying levels and it is
difficult to calculate the extent of pollution. Hence, there is a dire need
to propose the parameters on the basis of which fair and accurate
computation of carbon emissions will take place. Further, a mechanism
to regulate carbon trading and ensure transparency is missing and it

needs to be set up.

Sir, this Bill also introduces the ‘concept of sustainable buildings’, a
phrase, which had been missing in the words of the Act. It provides
norms and standards in the building code for energy conservation, and
efficient use of renewable energy. This is a commendable feature as it
fills the gap in the existing Statute, and 1s a progressive step in the

direction of achieving sustainable development.

Another important feature in the proposed amendment is that it
allows the State Commissions to make regulations and decide the fees
payable for various applications. The Bill will also empower the State
Governments to make rules regarding fees to be charged, services by the
designated agency for promoting efficient use of energy along with the
preparation of the budget of the designated agency. This accords the

flexibility to States to make rules as per their specific requirements.

In conclusion, Sir, I would like to state that promotion of renewable

energy conservation as well as efficient use of energy and carbon credit



trading are the need of the hour to achieve the sustainable development

goals in line with the Paris Agreement.

For India to battle climate change, we must mandate the use of non-
fossil resources and ensure that we reduce our dependence on carbon,
which is very, very important. It is remarkable that this Bill also
recognises vehicles and vessels as sources of energy exploitation.
Carbon credit market comes at a high transaction cost. So, accurate
parameters as well as transparent mechanisms for regulation of carbon

trading need to be set up.

Sir, in the words of our hon. Chief Minister Shri Naveen Patnaik,
Sir: “Sustainable management of our natural resources and bounties of
Mother Earth is deeply linked to human health and better future. Let us
all learn to live in harmony with nature and keep it healthy for future

generation.”

This push for carbon markets is especially essential as India aims to
turn carbon-neutral by 2070. We wholeheartedly support this Bill, and
at the same time hope that the Government looks into some of the

concerns highlighted by us on behalf of our party, the Biju Janata Dal.
Thank you, Sir. Jai Hind, Vande Mataram.

SHRI N. K. PREMACHANDRAN (KOLLAM): Hon. Chairperson, I am thankful to

you for giving me this opportunity to speak on this very important Bill.

The hon. Power Minister is one of the good learned friends of mine.
But I am still in utter confusion whether to support this Bill or to oppose
this Bill. Why? It 1s because this Bill is ambiguous, vague and unclear.

Also, the intent of the legislation is not manifested in the Bill. That is the



basic reason why I am in a confusion whether to support this Bill or

oppose this Bill.

I will explain it. The basic and the most important ingredient to be
followed 1n a legislative process 1s: ‘what is the intent of the Bill? What
are the aims and objects of the Bill by which they are to be achieved?’
Here, it 1s quite unfortunate to note that the intent of the amendment

proposal is not manifested in the Bill.

If we look at the original, principal Energy Conservation Act, 2001,
it was enacted to provide for the efficient use of energy and its
conservation, for which a Bureau of Energy Efficiency was established
to enforce the measures of this efficient use of energy and it

conservation.

Sir, none of us in this House will oppose the basic concept of
efficient use of energy and its conservation. Nobody opposes it; and we
fully support it because it is the need of the hour. Not only for the
present generation, but for the future generation also, it 1s highly

essential. So, we fully support it.

Further, Sir, it was our commitment in COP 26, Glasgow Climate
Change Conference. We have the “Panchamrit” having the five
important elements, the five principles which the Government of India
had committed in that Conference. By this amendment, as per the
Statement of Objects and Reasons, the Government intends to (i)
facilitate the achievement of “Panchamrit”— as five nectar elements
presented by India in COP-26 (Conference of Parties -26) in Glasgow
2021; (i1) promote renewable energy and development of domestic
Carbon market to fight climate change; (i11) introduce a new scheme of

Carbon trading and mandate use of non-fossil energy sources.”



Sir, here, I do support the aforesaid three provisions. They are: (1)
mandate use of non-fossil energy sources by prescribing minimum
consumption of non-fossil energy sources; (i1) bring large residential
buildings under regime of Energy Conservation regime; and (iii)
strengthening the Bureau of Energy Efficiency by increasing the

number of Board Members . 1 do support them.

Sir, there i1s a new concept of carbon market. I have a very serious
apprehension, for which, I am seeking a detailed clarification from the
hon. Energy Minister. This is a new concept incorporated in this Bill. 1
reasonably apprehend that this Amendment Bill is designed with the sole
objective to facilitate carbon trading. I draw your attention to one thing.
It is very interesting to note the meaning of carbon trading or carbon
market. It is not defined in the Bill. That is my strong objection.
According to my limited knowledge or information or on the basis of
my reference or homework, I could understand what is carbon trading.
The carbon trading 1s a system of country’s meeting the national carbon
dioxide reduction by buying carbon credit as earned when a firm funds a
project for a technology that 1s less polluting than the other options. For
example, carbon emission 1s less polluted from the gas-based power
plants than the diesel-based. I would like to know whether the amount
of carbon saved is the credit. This is my information or my knowledge.
Here, in this Bill, I would like to ask or seek one clarification from the
hon. Minister. Was the caron trading or the carbon credit scheme
explained? Nothing is being explained. Then, what for the Parliament?
The Parliament has the authority to know what is meant by carbon credit

scheme.

Sir, Section 2(db) is the definition clause or the explanation clause for

the carbon credit scheme. It means, a Scheme for the reduction of



carbon emission notified by the Central Government under Clause (w)
of Section 14. In Section 2(db), it is stated that it will be specified in
Clause (w) of Section 14. What Section 14(w) says? It says that the
Central Government may in consultation with the Bureau of Energy
Efficiency specify the carbon credit scheme. Who knows what 1s the
carbon credit scheme? The Parliament has the authority. It is the
prerogative of the Parliament to know what is the carbon credit scheme.
In Section 13, it 1s also explained. In Section 13 sub-Clause (te), the
Bureau of Energy Efficiency has the power to recommend to the Central
Government on the requirements to be specified in the carbon credit
scheme. What are the requirements to be explained or incorporated in
the carbon credit scheme will be recommended by the Bureau of Energy
Efficiency. Section 14(w) will explain or specify a scheme and

definition says that it will be as per Section 14(w).

[ would like to know from the hon. Minister what 1s carbon credit
scheme according to this legislation. According to this legislation, there
is no specific, clear-cut definition as far as the carbon credit scheme is

concerned.
HON. CHAIRPERSON: Hon. Member, please conclude.
... (Interruptions)
SHRI N. K. PREMACHANDRAN: Sir, [ will conclude with two suggestions.

That means, you are putting the Parliament in darkness. My
apprehension is that there are some ulterior motives and for which I

would like to seek a clarification from the hon. Minister.

Sir, I am putting two suggestions. One is that it is very important to

distinguish between trade ‘within the country’ and ‘between the



countries’. I caution the Government not to lose our control over the
forests to corporates in the name of carbon trading. Secondly, I urge
upon the Government of India to use the UN forums to argue for the
carbon reduction. Please remove the shortcuts like carbon trading. It is
because climate change 1s a very serious issue. The world requests
actual reduction in carbon emission to resolve this issue. The carbon
emitters may avoid actual reduction in carbon emission in the name of
carbon trading. That will further worsen the climate change. So, subject
to this strong reservation on this carbon trading, 1 support other
provisions of the Bill. I am seeking a crystal-clear clarification from the

hon. Minister regarding this aspect.

With these words, I conclude. Thank you very much, Sir, for giving

me this much of time.
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Y Hdad H& fb 38 fRE gie d Q7 fhdr 9 | HieR TR Wiic
T & U g8 987 3/ THH P! Iuasal &1 § | 9P U
AR ®! Y H RET dS B eSS B BI AT S
T | 3P SARGd o DI ToRUE Ball Aok YR Wi IR I
TET 8, dY g 3 WRUICY, 99 ¥UgY, Ydd ©¥ & 4 IR
Wied R IAM P AT §9H DI TR § | 39 AfaRked
AR By 3t d% R ¥fews iR Wity | g, i 3§ g4
TR WeR UTaR Wiy UR & g &1 a=Rgehd] g | [dy &1 Jad
ST IIeR UTaR Wie A USSR & WSl H FHeT Tel R I T TET
g | TRT g9 I8 § fb o9 & o/ Tl & off el iR U WieR ure”

e T P! IR g |

16.00 hrs

Fifd T 7 R TIeil Ske B, dfcdh 5% 81 TR SRR
D! e AP R IR P ¢ |




TR 3ATAT Y14 BRfoS Hisd ¥ Yafdd g | 34 gH g13fas Alsd
3T RgUad TR AH Hiad B B MMaRIHd 6 | WHR A FIeR
fds grEfas Uiviae &1 U Al a1% g, T 319 TaRAHdl 6 b
IR TSl & 91y 3= Rguad el 9 ! Yt ggfas Aisd W
IR T 9T | S X 3IBIHT H Afd TRBR U TIeR g13S! sI5ies
gioide &1 361 ©, 91T, 9% 3hIdT H IR I TdIC & 818g! JIeR
ied &1 FH0T g eI 8 |

oo HYT TSI S 3 Y UG | TieR gl UTaR Wi Bl T
JaTexU e o7 | g3 & aT g b o & TieR TR Wiie &1H &4
3R I | Al & weHH A SafeeRict SRR I | T8 Teh 37
Afed 8, 38 [ W HIRIbe 1 9gd Sl @ |

g9 W1 Hicd &d g, Afded S99 86 dhad ST &1 3HH
AT 8 | 89 I8 SMHH o fadT g fob & 1F-91 T foamr geit
HogH PR BT 82 TIE Hied b o AT F oW a8 | 7 &
RM Hied &I o9 B Had fSiorersd fhar T g 3R 36! ®1e
Hied weT T 8 | g AT & S o fadw H § fb - vy
fopa TSIl ogH B 8T 8, df TS AT & ol 89 Uad P Iahdl
g |...(aYM)

HON. CHAIRPERSON: Thank you Dr. Shinde.

DR. SHRIKANT EKNATH SHINDE: Sir, I will make one last point.

Coming to international best practices bringing in here learning
outcomes from other countries on energy efficiency measures could be
relevant to maximise the gains from energy efficiency. For example,
Japan has developed a carbon reduction reporting system for small and
medium enterprises which involves both mandatory and voluntary

reporting to the Tokyo Municipal Government. Based on these inputs,



the Tokyo Municipal Government then educates the SMEs about e-

strategies to gear them in a desirable direction.

If you look at Brazil, an improved public transportation system has
led to one of the lowest per capita gasoline consumptions in Brazil

despite the second highest car ownership rate.

=9 gal & Y H 30! 910 THIW BT § | I8 9gd 3]
AYT® B | 390 TS GURI DT ATGHAT § |...(TTUTH)

THE MINISTER OF POWER AND MINISTER OF NEW AND RENEWABLE ENERGY (SHRI R.K.

sINGH): Thank you, Chairman Sir. I want to first thank all the hon.
Members who spoke — Jagdambika Pal ji, Mahua Moitra ji, Jayadev
Galla ji, P.V. Midhun Reddy ji, Santosh Kumar ji, Girish Chandra ji, G.
Ranjith Reddy ji, Adhir Ranjan Chowdhury ji, Supriya Sule ji, Rajiv
Pratap Rudy ji, K. Navaskani ji, Hasnain Masoodi ji, Pon Gautham
Sigamani ji, M.K. Vishnu Prasad ji, Anubhav Mohanty ji, N. K.
Premachandran ji, Gaurav Gogoi ji, Manoj Rajoria ji, Shrikant Eknath
Shinde ji. The debate was poised and most of the members have
supported this Bill.

16.04 hrs (Hon. Speaker in the Chair)

Hon. Speaker, Sir, in the power sector there are many things which

we can be proud of as a country.

=9 Yo H gHA Sl H1H fhar 8, 39 W gH g1 WR | 71 aA
BT PR T |

When we connected every village in just about 987 days — the Prime

Minister had given us a target of 1,000 days — at that time, the
International Energy Agency came out with a tweet saying that this was

the best news in the energy sector in 2018. We connected 28.6 million



homes. Now, the figure stands at 28.8 million homes. &H QI BY U¥
P H1ac 1hAT @ | The direction still stands that 3R B OR QCl g3l
%, ar SEI' 39 Ht BT B % | If any house is left out, that also has to

be connected. When we connected 28 million homes in just about 18-19

months, the International Energy Agency said that this was the largest
expansion of access in the shortest time frame ever in the history of the

power sector.

We have done this as a country. In one stroke, we connected every
village, every home. We converted our country from power deficit to
power surplus. Today, we have about 4,00,000 MW installed capacity.
We connected the whole country to one grid, converting our grid into the
largest grid in the world. These are the things one should be proud of.
We should be proud of it. This is not me saying it. All the countries say
it. We can be proud of our record in energy transition in the installation

of renewable energy capacities. We can be proud of it as a country.

Mr. Speaker Sir, our per capita emissions are one-third, the lowest
in the world. Our per capita emissions are the lowest in the world.
Despite that, we have emerged as the only large economy, and the only
G-20 country whose energy transition is in consonance with the goal of

maintaining a sub two-degree rise in global temperature. HIR] UX-

hfUeT THRE gHar & a9 &8 § | dfd el gifoRH § 3R
TR %Y A BT ol TRIIC §, 394 §H g1 & ey H TH fhu
g | 3t Regued el waRRydt ot a1d 81 gt ot |

AT S8l Hgied, o i d e aR ot Fe1 o1 & o
AR AF-BIRTA Wd S RITUT &HdT 1,67,000 TGl $I 81 T8 §
3R TTHIT 82 BOIR ATMaTC 3ieR-3xw iR g | fo9 7ifa ¥ f=guaa
Tt § AM-BIRG T DI delal g8 6, 3R 398 ¥ iR




AT &, aY AR Rifud Ryued Tsil HUfaet, i 1,61,000 HGETC
g 3R 72 B9IR AMGlC 3SR § | AT Hg I8 ¥ fH, we had
promised that by 2022, we will establish 175 GW of renewable energy

capacities, and we have missed it. But this is the position, we have not
missed the target. We are not only on the target, but in fact, we are ahead
of the target. We would have been much ahead of the target if COVID-
19 had not intervened. Remember, I am only talking about renewable
energy capacity. I am not adding nuclear. My installed renewable energy
capacity 1s 161 GW and 72 GW is under installation. We have had the
fastest rate of growth of renewable energy capacities in the world. forg
T ¥ 894 Ryuad Tl HURIel & Siel g, I8 gHaT H oy ool
fd % | 9g &H T'I—E:p[ he Q% %, the whole world says it. So, as a country,

we can be proud of it. One of our NDCs we have fulfilled nine years in

advance, is capacity. Now, our established non-fossil capacity is more
than 41 per cent of my total capacity . ... (Interruptions) Let me

complete. ... (Interruptions)

T sremer : AT HAT off, H U R R 3! Saran g | § qut
At ok gt Tl ®f eI § | SR @5 AFAIG Jed dig |
S & ol 33 SIME, @) 319 3T SfaTd Hd difold |

SHRI R.K. SINGH: Thank you, speaker Sir. so, as I said, our rate of

renewable energy capacity has been the fastest in the world. It is not me
saying it, the whole world says it. We have emerged as the most
attractive destination for investments in renewables. This is not me
saying it, the whole world is saying it. This is something which has
happened, by shall we say, a consensus. Now in many countries, you
will find that there is not much of a consensus as far as energy transition

1s concerned.



In many developed countries, there is no consensus. In our country,
there is a consensus. BTH%%QT & gt Iy <Y did URX HeHd %% ETW,,
&4 R_yued ol HURIE @ 1T, §H! TSN ¢ HRA1 §,
P! U TR HH HX 8 | o fob 89 H&T fh one NDC we
have achieved nine years in advance. iRl Q'_'f_égﬁﬁ EI[ET oy | ta\—ﬂ
fordm o1 | & wios fbT 7T A | U g5 o1 fob g9 ¥ 2030 db (U4
OfaR SFRRM HURTE BT 40 TR AH-BIRA & &R <11 | 98 g4
¥ 2021 H HR [T | TIRT, BH Hel YT T §H 30U TR 3¢Ric)
P! YT as against 2005 levels by 33 to 35 per cent by 2030. 3fTce!
BHRI o Q?ﬂﬂ'ﬁl? %, it is nearing 30 per cent. 3T BH AN 99 &
Ugd 3feild ®R ofl | I8 Iyt il ol Tgafa 9 ga |

?—Tﬁq? oy EIQ‘-IE}I CARSIG! 33[ 81 A1 | We are ahead of the

target. Please be proud of it. The whole world understands this and

accepts this. We are ahead of the target, forget about missing targets.
This 1s one thing which we have done. We can be proud of it in the

energy sector.

Now, basically, people talked about how the Bureau of Energy
Efficiency has fallen short of utilization of its Budget. The purpose is not
cent per cent spending the money. The purpose is to ensure achieving

what one had set out to achieve, and they have achieved it. As I said,

BHRI Sl E&I’QFH LG g3l %, that is because of the Bureau of
Energy Efficiency. THRRY REaRM &Y g3l g2 g9 @ A E’E@ b
CO, TR &1 WBH & 3id¥id Bureau of Energy Efficiency q

Q’&I’-‘«’F\q ReaRM eritg foar %, of 106 million tonnes of CO, per

annum. ... (SITYT) B ITA S §H AN A of ¥ folT §, 399 ISP

TR 71 2 | ... (HaYUM) S§d IR Yaed T Tl gieagoizH
®1 ol TR 8, 98 20 TRAT T AP 24 WRAC T ¢l g | 34T




HRUI gHaT H BARI 9gd IRI Aok 8% dIiied gl T3 | &
S g1 g2

They have become competitive because of the increase in

efficiency 3R 3811 Sl TRlc e fHul, T8 ITH HRUT ganm |
3l A 106 fAfermT 9 co, T ReRHA 9 & IR § &

3MIP! J¥ AR TR &1 ¢dl § [ S9H $hd-hd gART fAaHe 8T & |
SHT Sl S8y US UaielT URITH 8, S9H CO, TR ReaRM 51
faferad e R-TH @ | S I Wi §, o fP Tasel Wi g,
% SfId g9 A A 129 faferas givey & Tl afd st @t |
3{TST BHRT Cled SR 1,400 fafera gfHed g |

Sl §HRI ISTET WIF 8, 39& 3avid CO, THT &1 Re=m

g 105 [T e TR-TAH fhdr | S SR 94 S eRle fear ot
f a9 2030 dH H 3MUAT 30-35 TAC THRY RSaRE H <71, 341
RO Al §H 3Nd HX @ 8 | 99 2015 # IR # gH 31U & ferg &
Ugd eic fear U1, 39 g 3id R foldn | 39fere, g9 W@ |
gy 2030 BT 30T eHIc gl a1 | 891 Pel fb a¥ 2030 db §H 31T
19 WifoTd T HURIct BT 40 TRIC F 50 TIE TR ST 3R S
U ReawH 8, 3! §H 33 URAC I TR 45 TRAC B el |
B 0T R PRI 82

We are the only country, which has increased our target by this

much. No other major economy has done it. We have done it because we
have not only achieved our target, but hon. Members, we have achieved
our target before time. So, the hon. Member who said that we have not
achieved our target 1s not aware of the fact. We have achieved our target
before time and that 1s why we have enhanced our targets for 2030, and

we shall achieve those too. Do not worry.



One question, of course, was that we have reduced the pledge,
which was made by the hon. Prime Minister in Glasgow. The hon. Prime
Minister had made a pledge that by 2030 we shall install 500 GW of
non-fossil fuel capacity. We stand by that, but as far as NDCs are
concerned, the language of NDCs is different. 89 dal U7 fob a 2022
d® gq Rguead el $uRid 1 9’9 75 §9IR TTTdic &l | d8
FURT WS T, A a8 TISER et ot | TEieh, st ol Stergee
gIdl 8, 98 UsHiege <R H T8l §icl &8, a8 TRYSS <’ # §Iell © |
WSS e H gH gl YT foh SART Sl UTdR SR HURTeT gif,
I 40 TiATd 89 A-B1RTe T TASH F B |

31ene Heley, 390 Rgued 3R AM-Ryued 7ei gar g | o9
B 3R AMH-BINd gidl g | AF-Bikd § THRE T8 8T §,
wid ¥ SHRE giar 8 | Rguad Teh 39 8! 31 &, a8 M-
BRI 8idl 8, foraH Rgued @y gfeaaR T8di § | 89 dal UT &
A-BITA I a8 2030 dPH §19 40 WIC TART HURTST gif, ford gA
FaeR, 2021 H 3rfia A= forar § | 319 3 40 TRIAC DI TETH §HA 50
e & fear g | s9H usiieye e’ | 500 Thmdre at 450 imaic
&1 §1d el bl ol @ |

What you read in the newspapers was actually our pledge being

translated into action in terms of the United Nations Framework on
Climate Change. This is the language, which is followed. Similarly, the
other language that 1s followed is emission’s intensity, which we have

again increased from 33 per cent to 45 per cent.

So, our progress in renewable energy and energy transition is
something to be proud of. I am proud of it, and every Indian can be
proud of it because we have done something, which other major

economies have not done and despite the fact that our per-capita



emissions are the lowest in the world. Why did we do it? It is because
we believe 1n it. It is not only the Government, but I believe that every
Indian believes in the environment. We are the only society, which
worships nature, trees, water and sun -- the giver of energy.

We believe in energy conservation and the environment. That is why
we are doing this. This set of amendments has been brought before you.
This will take that forward. And the world is changing. Every country
has realised that it 1s necessary to take action; otherwise, global warming
will damage our environment irreversibly. Therefore, every country is
taking steps. Let us say that we have not introduced this Bill. You know
what 1s going to happen? The European Union has already decided to
levy a carbon tax on the import of steel products, which are not green. If
we don’t convert our industry, our industry will not be competitive. It is
not able to sell in the foreign market. That is why the world is changing.
They are going to put a carbon tax on every product that we try to
export. If we don’t make those green products, the future is going to be
green products.

The second 1is, of course, the fact that this is our golden
opportunity to change from being a net importer of energy to being a net
exporter of energy. We have all the advantages. We are one of the largest
established renewable energy capacities in the world. We have trained
manpower; we have the land; we have the sun. So, we can emerge as the
global supplier of green hydrogen and green ammonia, and that is going
to be the future. Different European countries and developed economies
have already started tying up green hydrogen, green ammonia; we are
missing the bus. We can’t afford to miss the bus this time. We missed the
bus when the Industrial Revolution took place. This time, we will not

miss the bus. We shall emerge as exporters of green hydrogen and green



ammonia. [ am happy that many of our industries have come up with a
policy to facilitate production of green hydrogen and green ammonia.

I am happy that many industries have gone abroad and tied up for
the export of green hydrogen and green ammonia from our countries to
those countries in need, like Japan, the European Union, etc.

That is what our objective 1s. Our objective is two-fold. One
objective is that we shall green our industry; that is for the environment
and that 1s also to remove our dependence on imported sources. We
import 9.1 million tonnes of urea. Why? We don’t produce natural gas.
We also import grey ammonia. We import natural gas. Thereafter, we
make ammonia and fertilizers from that. We will do away with our
dependence on imports and we shall make green ammonia here, from
the sun and our solar and wind energy. Similarly, in petrol refining or
wherever feedstock we use, we are going to shift from imported
feedstock to indigenous feedstock, which we get from renewable energy.

This is the way in which we are going to be world leaders. This is
the future, and we shall emerge as world leaders. These amendments
would facilitate that. That is why we have put an enabling provision in
the amendment that we will prescribe the replacement of imported fossil
fuel sources by renewable sources or non-fossil fuel sources made in
India. That is why we have provided for the carbon market. Now,
questions have been raised about the carbon market. We already have
some species of carbon markets. Our industry i1s making sure that it
becomes efficient. We have already started putting limits for energy
efficiency; we put limits on specific energy consumption under the
Energy Conservation Act. If any industry achieves a higher efficiency
than the limit we have set, we give them an energy saving certificate,
which they can sell to other industries that also have a target but which

have not managed to meet the energy efficiency target. So, they have to



buy this or pay a penalty. So, we already have a species of carbon
market. For example, even renewable energy. If somebody has an
obligated entity and puts more renewable energy or consumes more
renewable energy than he is obligated to do, then they get a renewable
energy certificate, which can be bought by other obligated entities that
have an obligation to consume renewable energy but have not been able

to meet that target. They can avoid paying a penalty by buying RECs.

Now, the Carbon Credit Scheme will combine all these into one.
These Carbon Credits are not going to be exported. There is no question.
We are very conscious about it. I will tell you why carbon credits are not
going to be exported. We have made commitments in COP-21 and COP-
26 about our NDCs. So long as we do not meet those commitments, we
shall not allow any export of carbon credits. Those carbon credits will
have to be generated by domestic industries and bought by domestic
industries. The logic behind it 1s that if a target is fixed on somebody to
reduce its emissions or the carbon content, and he is not able to meet the

target, there has to be a penalty. ... (Interruptions)

A system of penalty is there but there has to be a system for giving
incentive also. Suppose, I do not only meet the target but I overachieve
the target, what is the incentive? The incentive is that I will get the
carbon credits which I can sell. So, this incentivises industries in our
country. The industries or the obligated entities which are not able to
meet the target of reducing carbon emissions will have to buy carbon
credits or pay the penalty. That is a construct which is already there. We

are only combining it and making it clear.

There was some discussion about bringing residential buildings into

the purview of this Act. Hon. Speaker, Sir, we are only bringing in large



residential buildings which means the residential buildings which have a
connected load of more than 100 KW. A normal middle-class house is
connected to 3 KW. I am talking about the buildings which are larger
than 35,000 or 40,000 sq.ft. Only those buildings will be mandated to
become green buildings and sustainable buildings. Now, that is again
part of our energy conservation and energy efficiency. That 1s possible.
Now, what we do is that we lay down the ports. We say that, okay, if you
construct a large building, these are the rules that you have to follow.
This is what you have to do. Now, that is the building code of the State.
The State absorbs it in its building by-laws and it is implemented as a
part of the building by-laws. So, the State implements it. All the
implementation is done by the States and by the designated agency of
the State.

Now, this Bill also provides for providing finances and resources to

the designated agencies of this thing.

U Sremed : Tl o, g Bler faa @ |
SHRI R.K. SINGH: That 1s what this Bill does.
|G 3eagf : HaAl off, AT BT |

SHRI R.K. SINGH: So, by and large, this Bill has been welcomed by
everybody. This is a Bill for the future. Hon. Speaker, Sir, I would

recommend it to the House that this Bill may be passed.

HEH e U’HUB'%:
{35 Gyt TR&UT AT, 2001 BT 3R FMYT B dTd faeTH

R fa=R fear g |~
UXd1d dihd g3 |




arrira sree ¢ 31 T[990 R WUSAR faaR S |

Clause 2 Amendment of
Section 2

arrefa e @ A1 UL UHTSA S, o7 3T GRNY S-AT 11 W¥dd
ST I8 87

SHRI N. K. PREMACHANDRAN: Sir, I would like to know from the hon.
Minister after hearing his complete reply that it is mandatory on the part
of industry and the establishments to abide by the carbon emissions. One

industry is not able to comply with the directions. Sir, I beg to move:
Page 2, line 6,-
after “constructed”

insert “, as per the permit issued,”. (11)

e sremer + 3G B S TH.5.0HTS GRT WS 2 H URdd T=Ne T
11 1 YT & JHE HdgH & ol IdT § |

RN He o o0 a7 747 dT 3Rdidhd g3l |

AT 3e0e : A TH.b. U= Sil, o7 319 RN AT 12 Wd
AT A8 82

SHRI N. K. PREMACHANDRAN: Sir, [ beg to move:
Page 2, line 18,-
for “any agency”

substitute  ‘“‘any competent agency’. (12)

e sremer + 3G H 9 TH.b.UHTGH GRT WS 2 H Uvgd =N TR
12 1 U & JHE Tda o fu IGdT § |



RN HdaH & folu 31 -1 9T 3Rdlehd g3l |

WG A : Wl IR G S, T 319 I=MeE W& 22 T
P AR 87

PROF. SOUGATA RAY (DUM DUM): Sir, | am not moving my amendment.

arri srerer ; AT TS, 3T TS glibR dIdl BT | 3T dEH
Hd S DIoTg |

Y. T I S, T AT TR TBT 22 U BT T8 82

PROF. SOUGATA RAY: Not moving.

HEHI e : AT IS WS B dIdl BRI, S6H A Il
Y |

PROF. SOUGATA RAY: Sir, I am not moving my amendment. dg

3T St ST | TS el T UTST TN SRF SIS |
e aremer : U U8 G

“foh We 2 fadg® HT T a1~
U1 W ipd g3 |
WS 2 fadae | s foar |
Clause 3 Amendment of

Section 4

AT (e : TSdldhe WU, 3MR% S, &1 319 G T |
3R 2 UJd A1 I18d g2

ADV. A.M. ARIFF(ALAPPUZHA): Sir, | am not moving my amendments.

ari arsmar - 91 UH. o, 9 — U o |



4t pIfSPelleT =1 — IufRyd et

o1 T, ob. YT Sil, T 1Y GRAT GBAT 15 U HAT A18

87

SHRI N. K. PREMACHANDRAN: Sir, | am not moving my amendment.

et e« o 99 9@ oft, O 3T HRMEH TS 23 Udd BT

q18d 82

SHRI BENNY BEHANAN (CHALAKUDY): Sir, [ am not moving my amendment.

areir aremey 2 OV, IRTA IR S, RIT SHTT TN TS 24, 25, 26 3R 27

TR BT d18d 82

PROF. SOUGATA RAY: Sir, as it is he has formed a very omnibus and cluttered

Bureau of Energy Efficiency. I think it should be less bureaucratic than

bureaucratic. Sir, I beg to move:
Page 3, for lines 33 to 36,-

substitute

[

(0) one expert in power sector
and the Principal Secretary of
Ministry of Power or if there is no
Principal Secretary, the Secretary

in-charge of Ministry of Power and
one official each from the power
department of the major states
including West Bengal, to be
appointed by the Central Government

—member;”;’. (24)

Page 3, line 38,-

for

“seven”




substitute “five, amongst them one from
Central Government and one each
from states of West Bengal, Uttar
Pradesh, Tamil Nadu and one from
North Eastern states”. (25)
Page 3, line 41,-

after “industry,”

insert “environment,”. (26)
Page 3, after line 42,-

insert “(q) not more than seven technical
experts from the field of energy conservation, of
which four belonging to states including West
Bengal and the rest three on rotation basis as per the

proposal of concerned States;”. (27)

e aremer < 3 H OY. NI I GRT TS 3 H URd GRMeA T=T 24,
25,26 3R 27 B GH & JHY AdGH & T ITATE |

R TG o U 9 7T qT 3¥didpd gu_|

A1 e8] : U4 T8 8
i WS 3 faeas &1 3T |7

U Td ¥dighd gl |

WS 3 f[agg® H Sirs fear |
Clause 4 Amendment of
Section 13

AT 38 : 41 TH. &, I9a4 Sit — JuiRUd ol |



1 T, &, UHT~= Sil, T 1Y G =T 16 Udd HRAT Irgd
87
SHRI N. K. PREMACHANDRAN: Sir, the Bureau of Energy Efficiency should
authorise any agency in the country, not outside the country. Let the

companies be inside the country. Domestic companies may be

authorised. Foreign companies have to be omitted. I beg to move:
Page 4, line 9.-

omit “or outside the country”. (16)

wereta arsey < 319 T 91 T . UHASA GRT WS 4 B URd GRNe AT
16 T JHT o JHE HAGH o [ @1 § |

RN Ade o o0 T 747 9T 3Rdldhd g3l |

AT 3reAe H‘H?Te'%:
“foh WS 4 fadg® BT T IA |7

U Td Tdighd g3 |
WS 4 fade | SIS foar |
s 5 [qUge | wils foar i |

Clause 6 Amendment of
Section 14

A e : 4l T, &. U Sit, T 1Y IR I 17, 18,
19 3R 20 TR BT I18d 82




SHRI N. K. PREMACHANDRAN(KOLLAM): Sir, all the amendments are relating to
extension of period. I beg to move:
Page 4, line 45,-

for “six months”

substitute  “three years”.  (17)
Page 4, line 47,-

for “two years”

substitute  “five years”. (18)

Page 5, line 4,-
for “six months”
substitute “three years”. (19)
Page 5, line 35,-
for “six months”™

substitute “two years”. (20)

e sreer : S T o1 T, . YA GRT 9GS 6 T URgd S=Ne T
17, 18, 19 3R 20 1 THT &b JHE HAGH & [T IQAT § |

YN gl & felU T U qYT 3Rdighd gU |
AT 3regel : U AT I Sit, T 31T TN =T 28 3R 29

TR BT 18 87

PROF. SOUGATA RAY (DUM DUM): Sir, | am not moving my amendments.

AT 3(eT8 : UY I8 ¢



“fh TS 6 [ &1 3T I |7

U Td Tdighd g3 |

W3S 6 [d9g® | Siis fear |
Clause 7 Amendment of
Section 14 A

arrf sremer A1 TF. &, UG SiT, T 3T RN =T 21 Udd
S I8 d 82

SHRI N. K. PREMACHANDRAN(KOLLAM): Sir, let ‘any agency’ be a competent

agency. This is a positive amendment. This can be very well accepted if
the hon. Minister desires. I beg to move:

Page 5, line 25,-
for  “any agency”

substitute “any competent agency’’. (21)

et areer - 3d T ot T, &, UaGA gR1AS 7 T URA S=Ne T
21 DI YT & JHE TdaH o U I@d g |

HRNYF A & fold 31 1 9T 3Ralghd g3l |
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SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, | beg to move:

Page 6, after line 12,-
insert “‘Provided that the appropriate government shall financially
support through its various programmes, policies, and
subsidies, or by arranging a mechanism through
appropriate loans for individuals, communities, public
buildings, residences, companies, commerce, industries

and agricultural units that intend to buy equipment or



necessary infrastructure for using renewable energy for

the purpose of personal consumption.”. (30)
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SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, [ beg to move:
Page 6, after line 30,-

Insert “(4) Regional Renewable Energy Funds shall also be
established by the Central Government as per population
of a particular region as notified by the appropriate
government, to be operated by the Central Government
through the Ministry concerned.

(5) Funds for Regional Renewable Energy Funds shall
come from the appropriate government, CSR or any other
source as deemed fit, which may additionally be

supported through appropriate cess/levy and through



international finance and funds received under any

climate agreement.

(6) Any penalty
to these Funds.

(7) The Fund

received under this Act shall be credited

may be used for supporting all the

objectives of this Act.”. (31)
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SHRI R.K. SINGH: Sir, [ beg to move:
“That the Bill be passed.”
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